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JUOGEMENT 

(Shri S.P. Mukerji, Vice Chairman) 

We have heard the learned counsel for the 

both parties and gone through the documents. The 

grievance of the. applicant is that in accordance 

with the order of transfer at Annexure A-I dated 

5.12.89, he has been posted as EM I at Alleppey. 

As against this, he was relieved from the office 

which is at Kottayam on 16.3.90 and directed to 

report to the Signal Inspector at Ernakulam without 

any further facilities for, going from Ernakulam to 

Alleppey to join his new post. He has not also 

been granted any joining time. The learned counsel 

for the respondents clarified that since the 

immediate Controlling Officer of the post at Allappey 

is Signal Inspector who is stationed at Ernakulam 
tv.. 

andpost to which the applicant has been transferred 
at- 

isLAleppey, the applicant has been directed to 

report to the Signal Inspector at Ernakulam before 
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going to Allep.pey. She also clarified that there 

is no intention of retaining the applicant at 

Ernakulam contrary to the transfer order at 

Annexure A-I and that he would be given transfer 

facilities to report at Alleppey after being briefed 

by the Signal Inspector at Ernakulam. 

* On thel basis of the above clarification, 

we close the application with the direction that 

the applicant shall immediately report to the Signal 

Inspector, Ernekulam who would after briefing the 

' applicaaprovide. him with all admissible facilities 

to report and join the post of ESMI at Alleppey 

without delay. 

We also direct the respondent to comply 

with the above directions within two weeks from today. 
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